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‘ . CENTRAL ADMINISTRATIVE TRIBUNAL
N GUWAHATI BENCH

Origin al ‘Applical:ion No.48 of 2000
" Date of Order: This the 25® day of March 2009
The Hon’ble Shri M.R. Mohanty, Vice-Chairman

Shri Tarun Kumar Das,

S/o {L) T.N. Das,

Resident of Madan Laban,

East Khasi Hills District, ' : C
Shillong-793002, Meghalaya. e ADplicant
By Advocates Mr Krishna Sunar, Mr 1.C. jha and

Ms Zuchumpeni Ngullie,

- Versus -

1. The Union of India, represented by the
Ministry of Agriculture,
New Delhi-110001.

2.  The Director
. Indian Counsel of Agricultural Research
. N.E. Region,
Umium, Meghalaya-783103.

3.  The Zonal Coordinator
Zone-111, 1.C.AR.,
N.E. Region,
Umium, Meghalaya-793013. - cerneees Respondents

R By Advocate Ms U. Das, Add). C.G.S.C.
. Vw" ’ }

Abesesses thoaGOES




0.A.No.48/2000

ORDE R (ORAL)
25.03 2009

M.R. MOHANTY, VICE-CHAIRMAN

Upon being mentioned by Mr Krishna Sunar, Advocate
{made in presence of Ms U. Das, learned Addl. Standing Counsel for

the Union of India) this case is taken up.

2. lHear.fd Mr Krishna Sunar, Mr 1.C. }ha and Ms Zuchumpeni
Ngullie, Advocates appearing for the Applicant, and Ms U, Das,
learned Add). Standing Counsel for the Upion of India {on whom a
copy :)f this O.A. has already been served) and perused the materials

placed on record.

3. The Applicant, an employee of Indian Council of
Agricultlzra.l Research (under Zonal Coordinator of Zone-lII/N.E.
Region at Uminm/Meghalaya) faced a Departmental Proceeding (on

the allegation of producing\a farged HSL Certificate) and at the

_closure of the Departmental Proceeding, the Applicant has been

visited with an order of dismissal from service on 23.01.2000. Instead
of preferring an appeal; the Applicant has rushed to this Tribnnal with
the present Original Application filed under Section 189 of the

Administrative Tribunals Act, 1985,

$

4. In course of hearing, the Applicant has filed a pefition

seeking permission to withdraw this case in order to prefer an appeal.

5. In the aforesaid premises, this case is permitted fo be

withdrawn with grant of liherty (to the Applicant} to prefer an appeal

challenging the dismizm}_ﬁ&
O
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6. This case is accordingly disposed of being withdrawn.
7. Send copies of this order to the Applicant and to all the

Respondents (alongwith copiesvof this O.A) in the addresses given in
the O.A. Free copies of this order he also supplied to the learned

Counsel for both the parties.

{ M. R. MOHANTY }
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT - 1985

ORIGINAL APPLICATION NO Lf 9 OF 2009

SYNOPSIS

That the petitioner joined his service in the Indian Council for
Agricultural Research, Zonal Coordinating Unit III, North Eastern Region,
Umroi, Meghalaya in the year 1981. In the year 1983 the petitioner
appeared in the .Board Examination held by the Board of Secondary
Examination, Assam and after getting through the petitibner élbmitted

the HSLC to the Office authority.

~ That in the year 1996 a departmental proceeding was ordered
against the petitioner for submitting the fake HSLC Certificates and the
departmental proceeding was concluded in the year 2003. In between the
petitioner had got one promotion also in the year 1997 and during the
period of vdepartmental proceeding, the petitione‘r was never suspended

from his service.

In the findings of the enquiry report the enquiry officer has opined
that the matter should he haﬁded_ over to a qualified and recognized

investigating agencies and the same was later handed over to the C.B.1.

L;f/)w . ' (Contd......P/2)
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Yo W, Sas.



A4

- 7
Gort on. 4 T T hoaunal A/

1§ M L

K e I R AL
Guwahati Baiich

I
N
I

In the meantime the petitioner receive a letter dated 28th August,
2008, wherein the department has asked explanation from the pétitioner
and subsequently two more show cause notices dated 19t September,
2008 and 5% December, 2008 were served to the Petitioner, to which the
petitioner replied that without a conclusive report on the earlier
departmental proceeding how the office can take any action on the basis
of the re-verification report and secondly a C.B.l. enquiry in this matter
is still going on and without its completion how the départment can take

any action.

Inspite of all the replies, the office authority issued a dismissal
order from the service on 27.01.2009, which was received by the

petitioner on 11.02.2009 as the petitioner was on leave.

Hence this petition. /

Humble Petitioner

Filed by :-

-

I.C. Jha, Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATIVE
- TRIBUNAL ACT - 1985
ORIGINAL APPLICATION NO H g OF 2009
LIST OF DATES & EVENTS .
Sl Date & Year Particulars of Events %
No. .
1. January, 1981 The applicant joined his service in ICAR. g‘
2. 1983 The applicant passed H.S.L.C. Examination.
3. 1996 The Departmental proceeding against the
applicant was ordered. :
4. 1997 The applicant got second promotion. L’
S. 31st December, 2003 | Report of the enquiry Officer was published.
6. 28th August, 2008 An explanation from the applicant was sought
for.
7. S5th September, 2008 The applicant submitted its reply.
8. 19th September, 2008 | A show cause notice to the applicant was issued
by the Department.
9. 14th October, 2008 The applicant submitted reply of the show cause
‘ notice dated 19th September, 2008.
10. | 5th November, 2008 The Department issued second show cause
Notice to the applicant.
11. | 19th November, 2008 | The applicant submitted reply to the second
show cause notice.
12. |27t January, 2009 Dismissal order from the service of the applicant

was issued by the Department.-

Filed by :

Dated : Shillong !
The 18" March, 2009 _ I.C. JHA, Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT - 1985

ORIGINAL APPLICATION NO l’t g OF 2009

Shri. TarunKr. Das Petitioner %
-VERSUS- ,
Union of India and others ... Respondents : _\i
I N D EX é
Sl Particulars Page No. rj
No.
1. Petition L-~9
2. Verification 10
3. Annexure - | 14 -1
4. Annexure - II _ 13 ~14
S. Annexure - III & II-A \ 5 -17
6. Annexure - [V 18 -\9q
7. Annexure -V 2.0
8. Annexure - VI 21-23
9. Vakalatnama 24

Dated : Shillong _
The1gH*March, 2009 I.C. JHA, Advocate.



GUWAHATI BENCH

APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT - 1985

ORIGINAL APPLICATION NO LF g OF 2009

To,
The Hon’ble Vice President, Central Administrative

Tribunal, Guwahati Bench, Guwahati and its

Companion Members of the Tribunal.

IN THE MATTER OF :-
“An application under Article 226 of

the Constitution of India for
issuance of a rule or any other
appropriate Order/Orders or
direction as this Hon’ble Tribunal
may deem fit and just in the nature
of the case.
- AND -
IN THE MATTER OF ;-
Violation of Article 311 of the

Constitution of India . by the
Department.

- AND -
IN THE ER OF :-
Utter Violation of the Principal of
Natural ‘Justice and arbitrarily
;ssumg of Order of Dismissal from

service.

>

T L. oOAA
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- IN THE MATTER OF :-
A prayer for quashing of the illegal

and arbitrary order vide No. ZCU-
I[lI/Estt/01/Confid/08-09/1407
dated 27.01.2009 issued by the
Zonal Coordinator, Unit III, ICAR,
and North East Région, Umiam,
Meghalaya.

- AND -

IN THE MATTER OF :-
A direction to the Respondent to

allow the petitioner to continue in

his service till further order.
- AND -

IN THE MATTER OF :-

Shri. Tarun Kumar Das

S/o (L) T. N. Das

R/o Madan Laban,

East Khasi Hills District,
Shillong- 79300~2)deghalaya

................ Petitioner

- VERSUS -

1. The Union of India
Represented by the Secretary,
Ministry of Agriculture,

New Delhi - 110001. _~

2. The Difeétéf. '

Indian Councﬂ of Agricultural
Research 'NE Region

" Umiam, Meghalaya — 793103.
/

LM ke ms atanm
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3. The Zonal Coordinator
Zone — 111, L.C.A.R.
NE Region
Umiam, Meghalaya - 793013 ~

.............. Respondents

DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE :- :

This Application is made against the impugned Order dated
27.0'1.2009 vide itss number F.No.ZCU-III/Estt/01/Confid/08-
09/1407 (Annexure - VI), dismissing the applicant Shri. Tarun Kumar
Das, Senior Clerk from his service, passed by the Journal Coordinator
and Disciplinary Authority, Journal Coordinating Unit III, Indian
Council of Agricultural Research, ICAR Research Complex for NEH

Region, Umiam (Barapani) Meghalaya.

2. JURISDICTION OF THE TRIBUNAL :-

That the humble Applicant is a civil employee of Indian Council for
Agricultural Research under Ministry of Agriculture and governed by the
Central Civil Services Rule and falls within the jurisdiction of the Central
Administrative Tribunal, Guwahati Bench, Guwahati.

3. LIMITATION:-

The application has been filed within the period of limitation
as prescribed in Section 21 of the Administrative Tribunal Act,
1985.

4. FACTS OF THE CASE :-

4.1 That the humble Petitioner is a gitizen of India and a Government

of India’s employee, was gserving in the Indian Council for

fjowtfv» K. AHoA,
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Agricultural Research, Umroi, Meghélaya and as such he is

entitled to all the rights, protection and privileges guaranteed
under Constitution of India and other prevailing laws of the

country.

That your humble petitioner had joined the service in the
department of Indian Council for Agricultural Research, Zonal
Coordinating Unit III, ICAR, Umiam, Meghalaya, and since then

serving in this department.

That in the year 1983, the humble Petitioner obtained leave from
this office and appeared in the Board Examination held under

Board of Secondary exam, Assam as a private candidate for Class -

X examination from Secondary Examination Board of Assam and

after passing the above said examination, the humble Petitioner
obtained the Certificate from the authority concerned and

submitted the same before its office authority.

That all of a sudden on the basis of some complaint made before

the Office authority by some of the people against the Petitioner,

the Office authority of your humble Petitioner ordered a

departmental proceeding against the Petitioner for procuring and

submitting a fake educational Certificate.

That neither your humble Petitioner was suspended nor was
served with any notice for initiating the qeb'artmehtal proceeding
and the same was ordered in thg yég[ 1996. Interestingly the

humble Petitioner in the year 1997 got second promotion, which

oo e 9o,
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against the Petitioner was

clearly shows that the charge levele

baseless.

That the departmental proceeding initiated against the humble
petitioner was concluded in the year 2003, after a span of seven

years of time and the enquiry officer in its finding, has mentioned

that it is difficult to come to come to a conclusion, hence the -

matter should be handed over to an authorized Investigating
Agency to investigate the matter.
(A copy of findings of the departmental
proceeding is enclosed herewith and
marked as Annexure - I).

That after completion of the departmental proceeding against your

Petitioner in the year 2003 the Office authority did not bother to

- take any further steps nor the copy of the departmental enquiry

was supplied to the Petitioner for which the Petitioner is entitled to
and the same was supplied to the petitioner in the last part of

2008.

That all of a sudden in the month of August, 2008 the humble
Petitioner was informed by the Office authority that his Certificate
was re-verified from the Board Office, Secondary School
Examination Board, Assam and the same was‘ found a fake

Certificate. The humble Petitioner here neither was informed to

appear before any authority nor was given any opportunity to

defend himself at the time of re-verification of the Certificate.

(Copy of the Jetter dated 2‘81h August, 2008
is enclosed herewlth and marked as
Annexure II) -

v

“Jon \r. Do
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That in reply to the letter dated 28%h August, 2008 when the
humble Petitio.ner asked the department about the copy of the
enquiry reports, after that only, he had been served with the same
with a letter in regard to the information that the C.B.I. is

enquiring in this matter.

That the C.B.I. has started its enquiry regarding the educational

Certificate submitted by the petitioner in the Office, but in the

meantime the humble Petitioner was served with the show cause

notices issued by the Office authority dated 19t September, 2008.
(Copy of show cause notice dated 19t
September, 2008 is enclosed herewith and
marked as Annexure — III).

That at the humble Petitioner in reply to the show cause notice,

submitted that the matter is still under investigation and without

its conclusion issuing of show cause notice is clear cut violation of

the natural justice in its reply dated 14t% October, 2008.

(Copy of the ré_ply dated 14t October, 2008
and is enclosed herewith and marked as
Annexure - III-A).
That the office authority then served the second show cause notice
to the petitioner to which the humble petitioner replied as reply to
the first show cause notice.
(Copy of the show cause dated 5t
November, 2008 and its reply dated 19t
November, 2008 are enclosed herewith and
marked as Annexures - IV & V
respectively).
That the Office of your humble Petitioner has not released the 40%
arrear pay and the salary of the petitioner has also been stopped

since September, 2008 as recommended by the 6th Central Pay

(:)WVI/V\ e, oas.
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3.1

5.2

5.3

Commission and has arbitrarily issued an order of disniissal from
service under the Rule 14 of CCS (CCA) Rules, 1965 dated 27%
January, 2009 which was received by the Petitioner on 11.02.2009
as he was on leave for his and his Wife’sA treatment as they are
suffering.
(Copy of dismissal order dated 27t
January, 2009 is enclosed herewith and
marked as Annexure — VI).
That the Office authority did not even bother to wait till the
conclusion of the C.B.I. enquiry report which was infact
recommended by the enquiry officer of the departmental

proceeding and issued dismissal order to deprive the petitioner

from earning his livelihood by way of his service.

GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS:-

For that the impugned Order of dismissal from service is an illegal
and arbitrary order passed by the Respondent No. 3 and the same
is liable to be declared illegal and accordingly, set aside and

quashed.

For that the basis of the impugned Order dated‘ 27.01.2009 is
departmental proéeeding against the applicant and re-verification
of his H.S.L.C. Certificate while the CBI inquiry in this regard is
still going on and not yet concluded, therefore the impggned order

is pre-mature and is liable to be set aside and quashed.

For that the Departmental proceedings against the applicant was

concluded on 31st December 2003, \yhcr‘_ei'r}*the inquiry officer was

in doubt about the authpqtigity/génpinees of the H.S.L.C.

e NTETERYw, Ny e

Tow, 1. Gas .
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Certificate of the applicant and e-commended for its re-

verification from the Secondary Examination Board of Assam in
the year 2003. But the applicant never got any opportunity to be
heard at the time of re-verification of his H.S.L.C. 'Certiﬁcate and
all of a sudden received a show cause notice de}ted 28t August,
2008, which is arbitrary on the part of the Respondent No.3 and

liable to be set aside and quashed.

For that violation of Articles 14,16 and 311 of the Constitution of
India by the Respondent No.3 in passing the impugned Order

(Annexure — VI) and is liable to be set aside and quashed.

For that the impugned order of dismissal of the applicant from his
service is bad in law and thus liable to be set aside and quashed.

DETAILS OF REMEDY EXHAUSTED :-

That the applicant eleclares that he has exhausted all the
remedies available and there is no other alternative efficacious
remedy and the remedy sought for in this application is just,
adequate and complete.

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT :-

That the humble applicant declares that he has not file any
other application for the same relief /reliefs being claimed herein
either before the‘ Central Administrative Tribunal or any of the
Court of Law.

RELIEF(S) SOUGHT FOR :-

In the premises aforesa1d it is therefore prayed that your Lordship

may graciously be pleased to -

p

3
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X
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8.1.

8.2.

8.3.

10.

11.

12.

admit this petition;

issue a Rule against the Respondents ﬁdsﬁow cause as to why the
impugned Order dated 27t January, 2009 should not be quashed
as illegal, arbitrary and malafide and upon cause or causes being
shown after hearing the parties be pleased to make the -Rule
absolute and/or pass any other Order/Orders as this Tribunal

may deem fit and proper;
cost of the petition.

INTERIM ORDER PRAYED FOR :-

During subsistence of the application and pendency of the

case the applicant prays for the following relief -

That the Hon’ble Tribunal be pleased to stay /suspend
operation of the impugned Order No. F.No.ZCU-III/Estt/01/
Confid/08-09/1407 dated 27t January, 2009 (Annexure - Vi)
issued by the Respondent No.3.

The applicant files this application through Advocate.

PARTICULAR OF L.P.O.

i  LP.O. No. 20 G 4036F0

(ii)  Date of Issue : 1 G\ 0'3\ 2000
G-P.0 - Guwatho
G ¥-0r GWM

A7

(iii) Issued from

(iv) Payable at

LIST OF ENCLOSURES :-

As given in the Index.

- Jovun . AFaz

e
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VERIFICATION

I, Shri. Tarun Kumar Das, son of (L) T. N. Das, aged about 49
years, residing at Madan Laban, Shillong, East Khasi Hills District,

Meghalaya, do hereby solemnly affirm and declare as follows:-

1. That I am the Petitioner in the instant Petition and therefore
fully conversant with the facts and circumstances of the case

and I am competent to sign this verification.

2.  That the statements made in paragraphs _12./234,5,6, 3,8

of this Petition are true to the best of my knowledge, and those -

in paragraphs _4,10,11 axmd 19 _ being matters of

record are true to my belief and information derived therefrom
and which I believe to be true and the rest are my humble
submissions before this Hon’ble Tribunal and no material fact

of the case has been conciled/suppressed by me.

And I sign this Verification on this ls%day of March,

o e

HUMBLE PETITIONER

O\
\V
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a g,ovcmment offices.

: Bcfore appomlm[, any person fo-any pmt of Government Service or for that

thatter in any other service it 1 ieqndblc that the a))omtm 1 authorit
y % §)’/\ iy g y

should thoroughly examine and verify (he authenticity of the documents

submitted hy the candldalc Cven duum, thc service career if the cmploycc wants

1o change Ius/hcr bio- data in auy lorm it qhould dbdln be thmou;,hly examined

and verified before entering.it in his/her scrvice book.

5 The detail rewrds related tb service mattcr of an employee must be maintained F irv

the office propcrly and updated i zmd when necessary . C M/
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cexlmmtu st.hm\tlul by Sri T Das as proof of his passing the | Sl C exdmnination, andg o

also lhc Jetler No.SEBA/tech/veri/ 171957247 DATED 29.4.2000 issded by d@@gﬁyﬂwﬂc“

e-verified from the Board of S scondg rttication,

. . s
of exammatton Sl;BA needs fo u

Assam.

The Inquiry Officer is ol the opinion that the case on the charges levied against

Sri CrK.Das of submitting fulse/forged HSLC pass u,xlmcdtc/\/laxkshcct should be

* handed over to a qualified and lbu)j:,m.‘,bd mvcsng,atmz, Agcnucq This will help in

heet/C uuﬁcatc submitted by Sri TK. Das m support of

'provm" the authenticity o( Markst
will further hel{b in

his claim that he has autually passed IlSL(‘ ‘cxamination. This

exposing the nexus . if any, involved in issuing false/forged documents.
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ZONAL COORDINATING UNIT, ZONE-III
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
UMIAM (BARAPANI) - 793103, MEGHALAYA

Phone No: 0364 2570081(ZC), 2570483(Admn.) :: Fax: 2570396, 2570483
TN ITTAE E-mail: icar_zcu3@yahoo.co.in, icarzcu3@gmail.com
XK. 2 : . Website: www.icarzcu3.gov.in

No. ZCU-11I/Esstt./01/Confdl./08-09/8 24

Dated the 28" August 2008

OFfiCE MEMORANDUM

With reference to the verification of your educational certificate bearing Roll K-5
N0>.274, HSLC Examination 1983, this office has received a verification report from the
Registrar ‘Board of Secondary Education, Assam, Guwahati, vide letter No.
SEBA/TECH/VERI/1/95/740 dtd. 23.7.2008 stating that your certificate is false. Further it is
also stated that the name of the candidate against the said Roll No. and year of examination is
found as one Mr. Nobul Hussian. Under this circumstances this office is constraint to initiate

necessary disciplinary proceeding as deemed fit in the case.

e

Therefore, you are hereby asked to explain your position and also state that why.r'le'

disciplinary action is not to be initiated against you. You are hereby directed to furnish your
reply. positively by 8™ Sept. 2008 failing vhich this office will presume that there is nothing to
say from your part and further action will be initiated without any further correspondences

with you in this regard.

Zonal Coordinator
Zonal Coordinating Unit, Zone-III

Memo.No. ZCU-III/Esstt./01/Confdl./08-09 634 Dated the 28" August 2008
Copy to .

1. Mr.T.K.Das, Sr.- Clerk, Zonal Coordinating Unit, Zone-III, Umroi Road, Umiam
Meghalaya ' : ‘

2. Personal File of Mr. T. K. Das, Sr. Clerk Zonal Coordinating Unit, Zone-III

3. Service Book of Mr. T. K. Das, Sr. Clerk Zonal Coordinating Unit, Zone-III

Zonal Coordinator
Zonal Coordinating Unit, Zone-III

i EERE
hﬁ‘_(,‘i i i
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CONFIDENTIAL

To o

The Zonal Co-ordinator

7onal coordinating Unit, Zone 111
TOT Project, Umroi Road, Umiam

Sub: Reply of Office Memorandum No ZCU"-;II/Establishment/ 01/Confidential/08-09/634
Dated 28" August 2008 : .

I would like to inform you that long back a disciplinary proceeding was conducted on the
~ same matter by this office but till-date no report was given to me nor any correspondence

to this effect. . N
It is surprising to note as to how office propose for a fresh action without any conclusive

report on the earlier matter. | .
Nevertheless, to enable to respond, it is requested to kindly supply the copies of the

correspondence referred to-the office memorandum under reference.

Yours faithfully
i ' N\ /5}‘ G(b 5
\/ Z\fc\ \

(Tarun Kumar Das)
Sr.Clerck. ZC- Unit
Zone — III, Umiam

%Q'\s’i/éc.'vxcﬁ Cepy.
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(INDIAN COUNCIL OF AGRICULTURAL RESEARCH)
: "~ ICAR'RESEARCH COMPLEX FOR NEH REGION

WD AT UMIAM (BARAPANI), MEGHALYA — 793103
ICAR ‘ |

Phone:0364::2570081,2570483 Fax ::0364- 2570396 E-mail icar_zcu3@yahoo.co.in J

F.No. ZCU-NI/Estt01/Confid/08-09/ } & 7~ Dated the 19th Sept., 2008

MEMORANDUM

1. Disciplinary proceedings under Rule 14 of CCS (CCA) Rules, 1965 were
initiated against Shri Tarun Kumar Das vide Memorandum No.ZC/TOT/99-

2000/Confid/54/ dated 09.3.2000. .= Dr. Ranjit Kumar Bardoloi, Senior Scientist, ZC -

Unit, Zone-lll was appointed as Inquiry Officer to conduct the inquiry vide Office Order
No.ZC/TOT/99-2000/Confid/54/117 dated 10.5.2000. The Inquiry Officer has
submitted the Inquiry Report dated 31.12.2003; to the Disciplinary Authority.

2. The findings Qf_lrlgu'i_ry(_)_f_f?i_c-e:r’is'givé'n as under:

“The Inguiry Officer is in doubt cn the authenticity of the HSL.C pass certificate
and Marksheet submitted by Sri Tarun Kumar Das as proof of his passing HSLC
examination and also the letter No. SEBA/TECH/VERI/1/95/247 dated 29.4.2000
issued by the Controller of Examination, Board of Secondary Education, Assam.
It is difficult to come to a solid conclusion as to whether Sri T.K. Das actually
passed the HSLC examination or not till the authenticity of the letter issued by
~ the Controller of Examination SEBA on 29.4.:2000 and the HSLC certificate and
Marksheet and Certificate submitted by.Sri T.K. Das is proved. The Inquiry
Officer is of the opinion that the Marksheet-and certificate submitted by Sri T.K.
Das as proof of his passing the HSLC. examination, and also the letter
No.SEBA/tech/veri/1/95/247 DATED 29.4.2000 issued by the Controller of
examination SEBA needs to be re-verified from the Board of Secondary
Education, Assam. -

The Inquiry Officer is of the-opinion that.the case on the charges levied
against Sti T.K. Das of submitting false/forged HSLC pass certificate/Marksheet,
should be handed over to. a qualified and recognized investigating agencies.
This will help in providing the authenticity of Marksheet/Certificate submitted by
- Sri T.K.Das in support--of-his claim ‘that he has actually passed HSLC
examination. This will further help in exposing the nexus, if any, involved in
issuing false/forged documents.” ‘

3. In view of aone 'findingvs of'_thle.'flnqui‘ry, Officer, the undersigned under the
provision of Rule 15(1) of CCS.(CCA) Rules inquired from the Board of Secondary
Education, Assam, Ggwaha‘ti vide Ie‘tte'r,.NQ.ZCU—IH/Estt/m/Confid/08-09/2078 dt.

.y
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- 10.6.2008 and  No.ZCU-IIIEst{/01/Confid/08-09/110" dt:14.7.2008 to clarify the

following issues given hereuhd'e"r.’:t,f,"'ff{-‘\.;f;‘i'f__.»;" TR '

() Verification of HSLC result af Sh. Tafun Kumar Das S/o Sh. Tara Nath Das
Roll No.K-5 No.274 Year 1983 Marksheet No.117278 dt. 7.9.1983.

(i) Authenticity of the letter Np.,SEBA/IFCNeriM/95/247.,dated 29.4.2000 issued by
Shri B.C. Goswami, Controller of Examination, Board of Secondary Education
of Assam. = -

4 The Registrar, Board of S&¢& Hdary Education. A;ss’ai?n,‘Guwahati vide his letter

No.SEBATECHIVERI/1/961740 d&t&l2377 2008 has clarified the mattor as under:

“The Original office reco‘id§~3?ﬁj,}{8§ﬁ§jéjcf{b,i”' Tdrun' Kufar Das, bearing ROLL K-5
No. 274, of the' HSLC Examination, 1983, IS Rewverifiéd dnd found False. No such
candidate is found in this office‘reCords, dridér-the's3id"Roll N6. and Year, as per
records of this office: ‘The ridme 6 the candidate ag3inst the said ROLL No. and
Year of the Examination.is found as one Mr..Nobul ‘Hussain. * The Memo No.
SEBA/IFC/VERI/1/95/247 Dt 29:04-2000 were not issued by this office.”

5. In view of above clarification furnished..by_the Board, the undersigned vide
Office Memorandum No. ZCU-III/EStt/01/Confid/08-09/634 - dated 28.8.2008, directed
Sh. Tarun Kumar Das to make his submission. . The submission ‘made by Sh. Tarun
‘Kumar Das vide his letter dated 8.9.2008 has been examined but the same IS devoid
of merit. C

. A Under the provisions of Rule 15(2) of CLS (CCA) Rules, 1965, a copy of the
report containing findings of Inquiry Officer (from page 1-14 and other enclosures as
Annexure [-VIl from page 15-96) is being forwarded to ‘Shri Tarun Kumar Das.
Further, Sh. T.K. Das is directed.to' maké his ubmission on. the inquiry report and the
facts of the case verified from the'B38#d 45 Téntioned in‘para 4 above.

7. Shri Tarun Kumar Das!is; directed to ‘furnish his:submission, if any within 15
days from the receipt of this Memorandim.: If no reply-is réceived from him within the
prescribed time; it will be assumed:that he has nothing-to say in the matter and final

. decision in the case will.be taken by the undersigned as-per provisions of CCS (CCA)
Rules, 1965. S ‘

o i & -
R Lu/ﬂmw-m
- (V. ‘Jenkatasub‘ra/m\nian )
Zonai Coordinator

To,
Shri Tarun Kumar Das,
Senior Clerk,
Zonal Coordinating Unit, Zone-Ill,
ICAR Research Complex for NEH Region,
Umroi Road, Barapani (Meghalaya) 793103.
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-The-Zonal - Coordinator,. *<~ '
Zonal Coordinating Unit, Zone- Ill '
Umroi Road, Umiam. . _' o
Sub: ply to the Office Memmandum No ZCU- HllE
19" Sept. 2008. . .. | - |
Sil‘, ) o C 27 i v 3 .. e W~ tew e dme § O s
With reference to the subject rcitecl 'abgve,‘ T would like to state as follows :- i
1. That it is an admltted fact that a— 1sc1plma1y proceeding was initiated against me on
as not supphed to me till 18lh of September 2008,
2. . In ,.ort “the ‘charzges . leveled agamst me was not
proved, whlch IS*alSO leﬂected qn‘j_t‘he: palaglaph No.2 that, it-is difficult to come to a
sohd conclusmn as to whether Sht' T4 Das actually passed the: HSLC examination or
not. vl o ; '
The Inqmry,Ofﬁcel had aliofopme l at the_ case may be handed over to-a quallﬁed
3. W '
not known to‘ r‘hm o
4. That m the paragtaph
lt su1prlse nie that h&vg my cetgtxﬁdate has been declaled fake wh]le m the first
ined- thi [ ‘my
5.

as no tCOpy of{mqmry report wa‘ su'

SHep sHD ;

6. That it is admltt d y*me thaltb.-a copy of.

the copy of he tepor t?f:talthf Hryficoye

7. I subnut that the ﬁndmgs~of : atxon 1s baseless and hence 1. am not hable for
Lah ni u}'lh*}‘ﬂl.}j, oy (1‘;1 l]()‘l [ ISP

‘l NI ’l‘ "‘“ )

th 'mquny report: has beern supphed to me: but ) -

e

- enf catlon was not supplled to me till date.

ph?ditb me tlll (that tlme'

Brnp
and t_hleirh«gﬁqutskt 5ﬂ3ﬁt~{¥ha’ ges - leveled az,amst me may please be

hall,e _Mt} emal}lgt grateful to you,

3

| .Yoms falthfully, o

~

" ( Tarun Kumar Das)
Senicr Clerk, ,
;'._Zonal C001 dmatmg Umt,, SR
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W \( /ug»ﬁ*zbbf,&eetholNAnNG UNIT, ZONE - Il .
4NDTAN COUNCIL OF AGRICULTURAL RESEARCH)
.y ICAR RESEARCH COMPLEX FOR NEH REGION
}’gﬁ‘é’ -~ UMIAM (BARAPANI) MEGHALYA — 793103

L Phone:0364::2570081, 2570483 Fax 0364 2570396 E-mail icar zcu3@yahoo co.in

F.No. zcu_-|||/Estt/01/Conﬁd/oa-og/ﬂé? ~ Dated the 05" Nov.,2008

MEMORANDUM

This is with reference to Memorandum No.ZCU-lII/Estt/01/Confid/08-09/167
dated 19.9.2008 issued to Shri Tarun Kumar Das Senior Clerk and his reply.
dt.14.10.2008. : E

1. The reply submitted by Shri Tarun Kumar Das vide his letter dated 14.10.2008
is not satisfactory and the same is devord of any ‘merit.

2. WHEREAS ,in,the..lngyjry‘ Report it is 'no where mentioned and agreed by
Inquiry Officer that Shri Tarun Kumar Das has passed the HSLC Examination and his
HSLC mark sheet and ceriificates are tive. On the basis of re-verification from the
Board of Secondary Education, Assam, Guwahati vide letter
'No.SEBA/TECH/VERI/1/95/740 dated 23.7 2008, it has been proved that the HSLC
mark sheet submitted by Sh. Tarun Kumar Das S/o Sh. Tara Nath Das under Roll
No.K-5 N0.274 Year 1983 Marksheet No.117278 dt. 7.9.1983 is false and not issued
by the Board. It is also further clarified by the Board that the name of candidate
against the said Roll No. and Year of examination is found as Mr. Nobul Hussain and
the letter No.SEBA/IFC/Veri/1/95/247 .dated 29.4.2000 issued under signature of Shri
B.C. Goswami, Controller of Examination; Board of Secondary Educatron of Assam
was not issued by SEBA, Assam ~ '

3. WHEREAS Shri Tarun Kumar Das in his reply vide point No.3 & 6 denied that
the report of further- inquiry/re-verification of his certificate from the Board was not
supplied to him. As per the official records, he has already gone through the re-
verification report received by this .officer vide letter No.SEBA/TECH/VERI/1/95/740
dated 23.7.2008 from Registrar, SEBA, Guwahati. However, a copy of letter No,
No.SEBA/T ECHNERI/1/95I740 dated 23.7. 2008 is forwarded herewith for your
reference :

4, WHEREAS a commlttee has been constltuted by this offlce vide Order No.
ZCU-III/Estt/01/Confid/08-09/ dt. 10. 6.2008, for verification of authenticity of HSLC
Mark Sheet & Certificate of Shri Tarun" Kumar Das and authenticity of SEBA letter No.
No.SEBA/IFC/Veri/1/95/247 dated 29.4.2000 and No.SEBA/ TECH/VERI/1/ 95/740
dated 23.7.2008. The cornmrtteewrsrted ‘the. office of Shri H.C. Kalita, Registrar, .
Board of Secondary Education, Assam, Guwahati on 23.9.2008 to verify the factual .
position and authenticity of the records and letters issued by Board with reference to g
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verification of 'HSLC ce‘rtiﬁéafe‘;}’,é%%,"’ﬁ%?k%s‘he'ét'of “Shri: Tarun Kumar Das. The
Registrar admitted that he has ‘idsued the letter NO’SEBA/ TECHVERI/A/ 95/740
dated 23.7.2008 and the in‘fotmqtion,;;jgjv:ﬁég'r.i -.inat_he" Iette‘r;i;i‘cf;br.recﬁt. Vide the above letter
the Registrar SEBA ‘confifmed that“The’ Ofiginal officé records in respect of Tarun
Kumar Das, bearing ROLL 'Rk l’sff‘l‘\‘?é%!féi‘?/af?‘o’f;’{ﬁéHsgé;$§rj:'&éiﬁihation, 1983, is Re-
verified and found False, ‘f"?ﬁé?éﬁfémﬁfg’éh%ia'a?éfi?f.é"ﬁfé‘&’fﬁdﬂ’in‘ this office records,
under the said Rolf No: ;.ﬁ’&i?éé%‘j@?%j&f"Pe"&'és”f‘&%%’tjﬁiéff fiE8, ' The name of the
candidate against the said’ROLT: %J\’%Si{af’%‘é}{b‘f the Examifition is found as
bne-Mr:“N*é%ai-“‘Hiié'é’%i“:.‘~‘fﬁ5}%% v 3*‘@1?&%?1?6‘2&???11?%‘&(247,-De. 29-04-200¢
were not issued by this office”. " On'Ver ing.the HSL iark ‘sheet and certificate

" d that:ithe documents are

submitted by Shri Tarun Kumar DasReg%trar§»_B_A f
- not issued by SEBA and the samé are falsé/foiged.

. . B B
5. Inview of the above clariﬁcatidn'ffflufn'is'héatibvf'thégé%é’?&ré'ri?’j verification report
of Committee it is clearly- evident that Shri Tarun Kumar. Das while serving in Zonal
Coordinating Unit, Zone-ll, Barapani has'submitted a falséfforged HSLC passed Mark
sheet to support his claim that;.heeéaétuézllysfpai{s?Q‘ﬂSkCﬁEYé?h’iﬁ%ﬁiéh knowing fully
well that his' claim was' falsefforged W ”’f)‘(,?ﬁﬁ""vi{'é}iftﬁy:é‘ljdft’inbecoming for. an
ICAR employee as per CCS CCA Riji& \'9.65;,.{Tﬁéi"éffi‘éé,.‘;u,rfidé‘r. Rule 14 of the CCS

CCA Conduct Rules, 1'965;'jtﬁerj’ﬁiz?ﬁéi‘égsign=ed,;'ié ‘constraint.to take disciplinary action

imposing provision under major p’eﬁ‘é’lfyff‘_';f{’. el

: ST UFPS ol R R c _
6. Shri Tarun Kumar Das is thérefdrej’fi’haily directed to furnish his submission, if
any along with concrete documenta_ry p_rop’f/e'videhce in-support of his claim. within 15
days from the receipt of this Memorandum -'and. latest by 21.11.2008. If no reply is

received from him within the prescribed fime, it yfvi‘i‘libe'aé"srj"rﬁgdAthat he has nothing to

say in the matter and ﬁnal;'déC‘i’s‘icj)'rjfifijﬁj‘é}dﬁ‘sgzz\l{{jii'@e takeri by the undersigned as per
Rule 14 under the provision ofthe-CCSICCA Cohduct R - 1965. .

ST ‘3"'(_l-'f\‘;":if_-v_enkata_subramanian)
[ - - Zonal Coordinator

Shri Tarun Kumar Das, R R R LI
Senior Clerk, - * = i
Zonal Coordinating. Unit, Zone-lll, - .

ICAR Research Complex for NEH Region,
Umroi Road, Barapani (Meghalaya) 793103.
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ARG . | Dated:Shillong,
‘uwaha’dBenCh R The 19th Nov.2008.

The Zohal Co=Ordinator,
Zonal Co-Ordinating Unit,Zone-III.

TO, [P

(Indian Council of agricultural Research)
ICAR Research Complex for NIH Region,
UMIAM (barapani), Meghalaya—793103.

Subject Reply to: your "F4NO.ZCU-111/ESKH/ Ol/Confjd/OB 09/
247 dated 5th Nov.2008,

Sir, : :
With reference to :ne subject cited above, that my -

reply dateﬁ 14.10. 2008 to. be ‘treated as reply of the dfore-'
men tioned memo;apdumggatea Sth mov,2008, ‘and in continua-

tion of my reply, I,quld_like'to_add few following lines:

T PhAt: Oncc“agalﬁ,“I submit that, I do not. have any

knowledge about the re-weri ication of ny documents frOm

Tw o .- .l.'
the Board of SeCOndary Educetlon of Assam.
,\*, o \4“’\-'_, A oy b, .
That I*furthez submit that a CBI enquiry has been

ccnstltuLed for the same—and she enquiry is still 'going on
ana the aepartment a&xeaaj has caclared me guilty, whicr
is totally against the.principles,of natural.justice.moxe-

over, it 1s not justflad to 31 cuss: 0r to make any comment

on the mutter, as thewmatter_1S~St111-under invéstigation.
. e a’l--‘ - : -

It is tberefore reguested that till tbe final report

i

from the InVewtlgdtiny tudm oF the C3I- comes out no action

.‘4.

i e e e T
\

1
from the’ Departmnnt shail be’ tdken up aca;nst me and for

which act of.kigenQSngfﬁihall ever renaln. grdteful to you.

Ypuré faithfully.

‘
-

/<j

(Shri Tzfun Kumar Das) ~
- . _Senior Clerxk - '
4onal CO-crdlnatlﬁg Unit,
Zone~-111 -

ICAR Research Complex

: o , . _ for NEH REGION,

e e " UMRCI Road,Barapani

- T Meghalaya ~793103.
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{ 6 WA ‘%NAL GOORDINATING UNIT, ZONE - I
(1 IAN COUNCIL OF AGRICULTURAL RESEARCH)
9 J:SEARGCH COMPLEX FOR NEH REGION

ﬂ "a“"“ AN (BARAPAND), MEGHALYA - 793103

Phone:0364: 2570081 2570483 Fax : 0364 2570396 E-mail icar zcu3@yahoo co.in

F.No. ZCU-III/Estt/01/Confid/08-09/ 140F , Dated the 27" Jan., 2009

ORDER

WHEREAS an inquiry under Rule 14 of CCS (CCA) Rules, 1965 as extended to ICAR
employees was initiated against Shri Tarun Kumar Das, Senior Clerk, Zonal Coordinating Unit,
Zone-1I1, Barapani vide Memorandum No.ZC/TOT/99-2000/Condfl./54/ dated 09.3.2000 on account
of submission of false High School Leaving Certificate Examination Mark Sheet. _

WHEREAS, Shri Tarun Kumar Das denied the charge and requested to be heard in person
vidg his letter dated 05.5.2000. Accordingly, Dr. Ranjit Kumar Bardoloi, Senior Scientist, Zonal
Coordlnatmg Unit, Zone-1II, Barapani was appointed as Inquiry Officer to inquire into the charges
vide Officer Order No.ZC/TOT/99-2000/Condfl./54/117 dated 10.5.2000.

WHEREAS, Shri Tarun Kumar Das part1c1pated in the inquiry and was given adequate
opportunity by the Inquiry Officer to defend his case.

WHEREAS, Inquiry Officer in his report dated 31.12.2003 held as under:

“The Inquiry Officer is in doubt on the authenticity of the HSLC pass certificate and Marksheet
submitted by Sri Tarun Kumar Das as proof of his passing HSLC examination and also the letter
No. SEBA/TECH/VERI/1/95/247 dated 29.4.2000 issued by the Controller of Examination, Board
of Secondary Education, Assam. It is difficult to come to a solid conclusion as to whether Sri T.K.
Das actually passed the HSLC examination or not till the authenticity of the letter issued by the
Controller of Examination SEBA on 29.4.2000 and the HSLC certificate and Marksheet and
Certificate submitted by Sri T.K. Das is proved. The Inquiry Officer is of the opinion that the

. Marksheet and certificate submitted by Sri T.K. Das as proof of his passing the HSLC

W examination, and also the letter No.SEBA/tech/veri/1/95/247 DATED 29.4.2000 issued by the
Controller of examination SEBA needs to be re-verified from the Board of Secondary Education,
Assam.

The Inquiry Officer is of the opinion that the case on the charges levied against Sri T.K.

Das of submitting false/forged HSLC pass Certificate/Marksheet, should be handed over to a

qualified and recognized investigaiing cgencics. This wiii frelp in proving the euthenticity of

' Marksheet/Certificate submitted by Sri T.K.Das in support of his claim that he has actually passed

HSLC examination. This will further help in exposing the nexus, if any, involved in issuing
Sfalse/forged documents.”

WHEREAS, in view of above findings of the Inquiry Officer, the undersigned under the
provision of Rule 15(1) of CCS (CCA) Rules inquired from the Board of Secondary Education,.

Condt.p-2-
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Assam, Guwahati vide letter No.ZCU-III/Estt/01/Confid/08-09/2078 dt. 10.6.2008 and No.ZCU-

I1I/Estt/01/Confid/08-09/110 dt. 14.7.2008 to clarify the following issues given hereunder:

(1) Verification of HSLC result of Sh. Tarun Kumar Das S/o Sh. Tara Nath Das Roll No.X-5
No.274 Year 1983 Marksheet No.117278 dt. 7.9.1983.

(i)  Authenticity of the letter No.SEBA/IFC/Veri/1/95/247 dated 29.4.2000 issued by Shri B.C.
Goswaini7 Controller of Examination, Board of Secondary Education of Assam.

WHEREAS, the Registrar, Board of Secondary Education, Assam, Guwabhati vide his letter
No.SEBA/TECH/VERI/1/95/740 dated 23.7.2008 clarified the matter as under-

“The Original office records in respect of Tarun Kumar Das, bearing ROLL K-5 No. 2 74, of the
HSLC Examination, 1983, is Re-verified and Jound False. No such candidate is Sound in this
office records, under the said Roll No. and Year, as per records of this office. The name of the
candidate against the said ROLL No. and Year of the Examination is Jound as one Mr®Nobul
Hussain. The Memo No. SEBA/IFC/VERI/I/95/24 7 Dt. 29-04-2000 were not issued by this

office.”

WHEREAS, in view of above clartication furnished by the Board, the undersigned vide
Office Memorandum No. ZCU-IIVEstt/01/Confdl./08-09/634 dated 28.8.2008, directed Sh. Tarun
Kumar Das to make his submission.

- WHEREAS, in his_submissions dated:8.9.2008 Shri Tarun Kumar Das did not make any
comment on the re-verification report dated 23.7.2008 received from the Registrar, Board of
Secondary Education, Assam, Guwahati.

WHEREAS, under the provision of Rule 15(2) of CCS (CCA) Rules, 1965, a copy of the

- report containing findings of Inquiry Officer was forwarded to Shri Tarun Kumar Das vide

Memorandum No. ZCU-III/Estt/01/Confid/08-09/167 dated 19.9.2008 and he was directed to make
his submission on the inquiry report and the facts of the case verified from the Board of Secondary
Education of Assam as referred above. .

WHEREAS in his reply dated 14.10.2008 Shri Tarun Kumar Das did not make any
submissions on the conclusive documentary confirmation furnished by the Registrar, Board of
Secondary Education, Assam, Guwahati vide letter No.SEBA/TECH/VERI/1/95/740 dated 23.7.2008

WHEREAS, the undersigned again provided an opportunity to Shri Tarun Kumar Das vide
Memorandum No. ZCU-III/Estt/01/Confid/08-09/247 dated 05.11.2008, to furnish his submission
along with concrete documentary proof/evidence in support of his case.

WHEREAS, Shri Tarun Kumar Das in his reply dated 20.11.2008 denied to have any
knowledge about re-verification of his documents from the Board of Secondary Education of Assam
and requasted not to take any action pending Cisl irvestigation in the matter.

- WHEREAS, as a matter of fact, the undersigned has directed Shri Tarun Kumar Das vide
Memorandum No.ZCU—III/Estt/0I/Conﬁd/08-09/634 dated 28.8.2008, No.ZCU-III/Estt/01/Confid/
08-09/167 dated 19.9.2008 and No.ZCU-I1I/Estt/01/Confid/08-09/247 dated 05.1 1.2008, to furnish
his comments on the clarification furnished by the Registrar, Board of Secondary Education, Assam,
Guwahati in its letter No.SEBA/TECH/VERI/1/95/740 dated 23.7.2008, a copy of the same was

Contd.p-3-
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provided to him vide above mentioned memorandum dt.05.11.2008. Further, there is no bar in-

continuing d1501p11nary case pending CBI 1nvest1gat10n

WHEREAS, the under31gned keeping in view the principles of natural JUSthC once again
provided another opportunity to Shri Tarun Kumar Das vide Memorandum No.ZCU-

III/Estt/01/Confid/08-09/1149  dated 19/20™ Dec., 2008 to furnish his comments, if any, in the -

matier.

WHEREAS, the reply dated 19.1 2009 received from Shri Tarun Kumar Das is not
satisfactory as he has not submitted any proof/evidence in support of his claim that he has actuaily
passed HSLC Exam1nat10n under Roll K-5 No.274 of HSLC Examination, 1983.

WHEREAS, in face of clinching documentary evidence vide letter
No.SEBA/TECH/VERV/1/95/740 dated 23.7.2008, received from the Registrar, Board of Secondary
Education, Assam, Guwahati, from which it is evident that Shri Tarun Kumar Das furnished false
Mark Sheet of High School Leaving Certificate Examination (HSLCE). The Registrar has also
conﬁrmed that the Memo No. SEBA/IFC/VERI/1/95/247 Dt. 29-04-2000 were. not issued by that
office.

. NOW THEREFORE the undersigned being the Disciplinary Authorlty in this case is of the
view that ends of justice would be met by imposing the penalty of ‘Dismissal from. Service’ on Shri

Tarun Kumar Das, Senior Clerk for his rnscondwl of submitting false mark sheet of High School -

Leaving Certificate Examination (HSLCE).

ACCORDINGLY, the penalty of ‘Dismissal from Service’ is hereby imposed on Shri Tarun
Kumiar Das, Senior Clerk with immediate effect.

S\»\) ol l’w&ﬂ

(V. Venkatasu ramaman
Zonal Coordinator
& .

;b | | , Disciplinary Authorlty
®, .

/sﬁr arun Kumar Das, Zonal Coordmatmg Unit, Zone-III, ICAR Research
: Complex for NEH Region, Barapani- 793103 (Meghalaya) '
#* - Qhri Tarun Kumar Das, S/o Late Sh. Tara Nath Das, Bhuyanhat Gaon, P.O. Bhuyanhat Police
Station — Teok, District- Sibsagar (Assam)
*ok Shri Tarun Kumar Das, C/o Mrs. Kharbuh Maidan Laban, Near Railway Guest House,
Kharbuli House, Shlllong-




